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1. DURATION OF SESSION

Date of Commencement 

Date of Adjournment Sine die

Date of Prorogation 

Total Number of days of Session 

Number of actual sittings 

Number of Hours of sittings 

@ 27 May, 1998 

· *6 August, 1998**

10 August, 1998

72 days

38 days

283 hours 15 mts.

@ The first sitting commenced with the playing of National Anthem. 

'As per Schedule -

(I) In order lo enable Standing CommlltNe lo oonelder Demande lor Granll, b
House wu adjourned on 12.8.1998 lo meet again on 3.7.1998;

(i) The Hou• wa:. altlo lo be adjoumad on 29th July, 15198 lo mNt again on 
1S.8.15198 and 14.8.1998 lo debate RNolutlonl concerning the Unlverul 
Declaration of Human Alghta and tor the cloalng function of Golden Jubilee of 
India'• lndependenca. In accordance with the deC:ialon taken at mNtlng of 
the Speaker with Leaderl of Parties/Groups held on 28 July, 15198, the 
HoUN wa tlrat extended Iii 5 August and later on Iii 8 August, 1998, In 
order lo p,ovide IUfflcient time tor tranuctlon of euenlilll Govemmenl 
Buaineu and conalderatlon of the final report of Jain Comrnluion and 
Memorandum of Action Taken Report; and 

(Ill) Originally, ltle Seuion WM ICheduled lo conclude on 14 Augult, 1N8 but • 
lntimatad � u. Ministry or Partlamenlary Anan. u. litlingl o1 Lok Sabha 
lxed lor 13 and 14 Auguet. 1888, were cancelled. 

"The 11111 lilting ended with the Plllyll\g of National Song. 



2. BILLS

(r) Government BIiis

81. 1119 of 1w BIi Dall of Dale of Dale of Tme No. of No. of Progress./ 
No. INrodldon laying on chalssion in taken amend- amend- Remarks 

the Table Lok Sabha menla menlS 
in the tabled carried 

case of 
Bil passed 

by 
Rab'• 
Sabha 

1 2 3 .. 5 8 7 8 9 I\) 

HM 

.,. lhe lAllrlee 27.5.1998 - 4.7.1998 005 18 - Passed
(ReglN!iorl) ( consideration 1 54 
aa, 1111 and passing) 

.. 1he Ndonal lnslilull 28.5.1998 - 4.8.1998 1 23 - - Passed 
of PhMnaceulcal Ee» (consideration 
calofl and AIIHrdl and passing) 
aa, 1998 

1'3. The High Court and 28.5.1111 - 4.7.1998 249 - - Passed 
Supreme Court JuclgN (Consideration
(CondliOI• of SeMca) and passing)
Amei ldnlall BIi, 19111 
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SUMMARY 

1. Bills pending at the end of the last Session Nil 

2. Bills introduced 28 
3. Bills Opposed at introduction stage 4 
4. Bills passed by Rajya Sabha and laid on the Table 5 
5. Bills passed by Rajya Sabha and returned Nil 

by Lok Sabha with amendments 
6. Bitls returned by Rajya Sabha with amendments and Nil 

laid on the Table of Lok Sabha 
7. Bills passed 22 
8. Bills negatived Nil 
9. Bills withdrawn Nil 

10. Bills part-discussed Nil 

11. Motions for adjournment of debate on the Bills Nil 

adopted 
12. Bills referred to Select Committee Nil 
13. Bills referred to Joint Committee 1 

14. Bills reported by Select Committee Nil 

1-5. Bills reported by Joint Committee Nil 

16. Bills originated in and referred to joint Committee by Nil 
Raiya Sabha in respect of which motion for concurr-
ence were adopted by Lok Sabha 

17. Bills referred to Standing Committee by ChairmarY 18 

Speaker 
18. Bills reported by Standing Committees 6· 

19. Bills pending at the end of second session of Twelfth 11 

Lok Sabha vide para No. 589 of Bulletin-Part II, 

dated 21.8.1998 

---
·lncIudeS the repott on the Electricity Laws (Amendment) Bill. 1997 laid on the Table 

ell Lok Sabha on 28 May. 1998. The Sianding Commillee presenled itS r9POrt 10 lhe 
Speaker on 3 DecembcH. 1997. The BiH. however. IapAd on cIaoIulion of ~  

Lok Sabha on 4 December. '.7. 
9 
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SUMMARY

1. Bills pending at the end of the last session . . . .  NIL

2. Bills introduced...................................................»• • • 57

3. Bills withdrawn.................... ..............................................  1

4. Bills negatived................................................................... NIL

5. Bills removed from the Register of Pending Bills . . NIL

6. Bills part-discussed......................................................... 1
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MOTIONS UNDER RULES 191 AND 342
SUMMARY

1. No. of notices received : 207

2. No. of motions admitted : 85

3. No. of motions discussed : 2

4. No. of motions remained : Nil
part-discussed

5. Total time taken : 35.37

30
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(I) Starred Questions
(a) Number of Questions put down in Question Lists for 621*

oral answers
(b) Number of Questions orally answered 97

(II) Short Notice Questions
(a) Number of Questions put down in Short Notice Nil

Question List
(b) Number of Short Notice Questions orally answered Nil

(III) Unstarred Questions
(a) Number of Questions put down in Question Lists for 6229" 

written answers
(b) Number of Questions for which written answers were 6753 

laid on the Table including those put down for oral
answers but not reached for oral answers

14. QUESTIONS

* Including 1 Starred Question transferred from one Ministry to another.
** Including 7 Unstarred Questions transferred from one Ministry to another.
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DISCUSSION ON MATTERS OF URGENT PUBLIC IMPORTANCE 
FOR SHORT DURATION DISCUSSION UNDER RULE 193

SUMMARY

No. of notices received : 106

No. of discussions admitted : 10

No. of discussions held : 10

No. of discussions remained : Nil
part-discussed

Total time taken : 78 hours minutes
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17. SITTINGS OF LOK SABHA

SI. Subject Date Remarks
No.

1 2 3 4

1. Fixation of sitting of Lok Sabha
on Saturday, 4 July, 1998

2. Fixation of sitting of Lok Sabha
on Tuesday, 7 July, 1998 and
cancellation of sitting of Lok
Sabha on Wednesday, 8 July,
1998

3.7.1998 The Speaker announced that at 
the meeting of Leaders of 
Parties/Groups held on 3 July. 
1998, it was decided that in 
order to provide sufficient time 
for completion of essential 
Government Business. House 
might sit on Saturday, 4 July 
1998. Accordingly, the House 
sat on 4 July, 1998.

4.7.1998 The Speaker announced that 
Government had declared 
holiday on Wednesday, 8 July 
1998 instead of Tuesday, 7 
July, 1998 on account of Eid-E- 
Milad-Un-Nabi. Therefore, 
House would sit on Tuesday,
7 July 1998 and the Business
(including Questions)
scheduled for 3 July, 1998 
would be transacted on 
Tuesday, 7 July, 1998 and
8 July 1998 would be observed 
as Holiday. Accordingly, the 
House-sat on 7 July, 1998 and 
sitting fixed for 8 July, 1998, 
was cancelled.
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1 2 3 4

3. Fixation ot sittings of Lok
Sabha on 30, 31 July 1996 and
3, 4 and 5 August, 1996.

28.7.96 The Speaker announced that 
as decided in the Leaders 
meeting held on 26 July, 1998 
House might sit from 30 July 
1996 to 5 August 1996 in order 
to provide sufficient time for 
completion of essential 
Government and other 
Business. Accordingly, House 
sat from 30 July to 5 August, 
1998.

Fixation of sitting of Lok Sabha 4.8.98 The Speaker announced that
on Tuesday, 6 August 1998. Lok Sabha would sit on

Thursday, 6 August, 1998 for 
transaction of essential 
Government Business.

5. Cancellation of sittings of 4.8.98 As intimated by the Ministry of
Lok Sabha on 13 and Parliamentary Affairs the
14 August, 1998. sittings of Lok Sabha fixed lor

Thursday, 13 and Friday 
14 August, 1998 were cancelled.



18. SPEAKER/DEPUTY SPEAKER/CHAIRMAN
Announcements/Observations/References

SI. Subject By whom Date
No.

1 2 3 4

1. Announcement regarding postponement The Chairman 29.5.1998
of Private Members' Business fixed
for 29 May, 1998 to 2 June, 1998 in 
order to provide sufficient time for
completion of discussion under rule
193 on the statement made by the
Prime Minister on recent nuclear tests
in Pokhran on 29 May, 1998.

2. Announcement regarding adjournment The Speaker 1.6.1998
of the House at 4 P.M. on 1 June,
1998 to re-assemble at 5 P.M. for the
presentation of the General Budget.

3. Announcement regarding suspension The Chairman 4.7.1998
of Rule 331 G(d) of the Rules of
Procedure in its application to
the Demands for Grants (Railways)
1998-99 as Standing Committee had
not presented its report to the House.
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4. Observation regarding postponement Tha Speaker 14.7.1998 
of Introduction of Government Bill—
The Constitution (Eighty-Fourth
Amendment) Bill, 1998 (amendment
of articles 239AA, 331 and 333 and
insertion of new articles 330A, 332A
and 334A).

5. Observation regarding unparfiamen- The Speaker 14.7.1998
tary and disorderly scenes in the
House on 13 July, 1998 and depreca-
tion of the acts of some members.

6. Announcement regarding extension of The Speaker 28.7.1998
House till 5 August, 1998 in order to
provide sufficient time for completion
of essential Government and other
business.

7. Reference to the 53rd Anniversary of The Speaker 8.8.1998
the dropping of Atomic bombs on the
Japanese cities of Hiroshima and
Nagasaki and homage to victims of
the atomic holocaust.

B. Valedictory reference on the condu- The Speaker, The 6.8.1998
sion ot the second session of Twelfth Prime Minister
Lok Sabha. and Shri P. Shiv

Shanker.
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(ii) Matters under Rule 377

Position regarding rece ip t o f replies from Ministries concerned during  
Twelfth Lok Sabha as on 6.10.1998

Total Number
Matters
raised

of No. of replies 
sent to 
members by 
Ministers 
and copies 
endorsed to 
Lok Sabha 
Secretariat

Percentage of 
replies sent to 
members by 
the Ministers.

First Session 
(23.3.1998 to 31.3.1998)

70 49 70

Second Session 
Part—I & II
(27.5.1998 to 6.8.1998)

355 158 44.51
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(iii) Statement Showing the Time Spent on Disorderly Scenes/
Interruptions in the House During Second Session of

Twelfth Lok Sabha

Date Time Remarks
H. M.

8.6.1998 0 40 Interruptions started at 12.34 hrs. and Lok
Sabha adjourned at 12.36 hrs. to meet at
14.00 hrs. House met at 14.03 hrs. 
Interruptions again started and continued till 
14.10 hrs.

• Due to Interruptions, Lok Sabha adjourned at
14.23 hrs. till 14.30 hrs.

9.6.1998 1 01 Interruptions started at 12.06 hrs. and Lok
Sabha adjourned at 12.14 hrs. till 14.00 hrs.
when House re-assembled at 14.00 hrs., 
interruptions started again and continued 
upto 14.07 hrs.

12.6.1998 0 44 At 1216 hrs. noisy scenes started. Lok
Sabha adjourned at 12.21 hrs. to meet again
at 14.00 hrs.
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Date Time Remarks
H. M.

13.7.1998 5 56 Interruptions started at 11 A.M. and Lok
Sabha adjourned at 11.12 hrs. and re-
assembled at 12.02 hrs. Again Lok Sabha 
adjourned at 12.06 hrs. to re-assemble at
14.00 hrs.; adjourned at 14.04 hrs.; re-
assembled at 14.30 hrs. and adjourned at
14.33 hrs.; re-assembled at 17.00 hrs. and 
adjourned at 17.02 hrs.; re-assembled at 
17.30 hrs. and finally adjourned for the day 
at 17.33 hrs.

14.7.1998 3 30 Interruptions started at 11.03 hrs. and
continued upto 11.09 hrs. Lok Sabha 
adjourned at 11.10 hrs. to meet again at
12.00 hrs. At 14.03 hrs. interruptions again 
started and Lok Sabha adjourned at 14.13 
hrs. till 15.00 hrs. Interruptions started at
15.24 hrs. and Lok Sabha adjourned at
15.33 hrs. to meet again at 17.00 hrs.

*30.7.1998 6 08 Interruptions started at 11.49 hrs. Lok Sabha
adjourned at 11.56 hrs. to meet at 13.00 hrs. 
Interruptions started when the House met at
13.00 hrs. and House adjourned at 13.17 
hrs. and met at 16.03 hrs. Interruptions again 
started at 16.06 hrs. and continued till 16.08 
hrs. Lok Sabha adjourned at 16.09 hrs. for 
the day.

17 59

Time Calculated on the basis of normal time of the House i.e. 11 A.M. to 1 P.M. and
2 P.M. to 6 P.M.

'There was no lunch-break.



(iv) Statement indicating matters raised after Question Hour and
before taking up of the Listed Business and the time taken

thereon during Seeond Session of 
Twelfth Lok Sabha

Date Number of 
matters 

raised

Number of 
members who 

spoke

Time taken

H. M.

27.5.98 NIL NIL NIL
to

29.5.98
01.6.98 21 21 0 47
02.6.98 1 2 0 18
03.6.98 NIL NIL NIL
04.6.98 44 46 1 44
05.6.98 NIL NIL NIL
08.6.98 5 5 0 29
09.6.98 3 3 0 21
10.6.98 NIL NIL NIL
11.6.98 43 43 I 01
12.6.98 2 2 0 10
03.7.98 NIL NIL NIL
04.7.98 14 15 1 06
06.7.98 12 12 1 04
07.7.98 53 53 2 14
09.7.98 25 25 1 25
10.7.98 33 33 1 27
13.7.98

and NIL NIL NIL
14.7.98
15.7.98 2 22 1 12
16.7.98 47 47 1 57
17.7.98 49 49 1 47
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Date . Number of 
matters 

raised

Number of 
members who 

spoke

Time taken

H. M.

20.7.98 15 15 1 30
21.7.98 26 26 1 23
22.7.98 47 48 2 00
23.7.98 53 53 2 04
24.7.98 NIL NIL NIL
27.7.98 30 30 2 01
28.7.98 12 12 0 57
29.7.98 18 18 1 00
‘ 30.7.98 1 4 0 30
*31.7.98 4 7 0 34
•03.8.98

to NIL NIL NIL
*05.8.98
*06.8.98 23 25 1 32

583 616 30 33

‘ There was no Question Hour on those days.



(20) Statement showing Time Taken on various kinds of
Business transacted during the Second Session of Twelfth

Lok Sabha
Business Time taken Percentage 

of the total 
time taken

BILLS

(a) Government Bills
H. M.
*44.37 15.8

(b) Private Members’ Bills 7.10 2.5

BUDGETS
(a) Railway Budget @27.17 9.6
(b) General Budget 17.49 6.3

CALLING ATTENTION NOTICES 3.17 1.2

DISCUSSIONS
(a) Half-an-hour Discussion (Rule 55) 1.40 0.6
(b) Sfiort Duration Discussion 78.05 27.5

(Rule 193)
MATTERS OF URGENT PUBLIC 30.33 10.8
IMPORTANCE RAISED AFTER THE 
QUESTION HOUR

MATTERS UNDER RULE 377 6.27 2.3

MOTIONS
(a) Motions under rule 191 and 342 14.31 5.1
(b) Motions under rurle 388 0.01 —

QUESTIONS 26.29 9.4

RESOLUTIONS
(a) Statutory Resolutions •
(b) Private Members' Resolutions 5.45 2.0
(c) Government Resolutions 0.02 —

STATEMENTS (Rule 372) 4.05 1.4

Other matters such as 15.27 5.5
Oath, Obituary, Papers Laid on the Table, 
Points of Order, Personal Explanations etc.

T o ta l : 283.15 100.0

•Joint discussion took place on certain Statutory Resolutions—[ Vide Statement
No. 15 (ii) SI. Nos. 1 to 10] and Motion for Consideration of connected Government
Bills [vide Statement No. 2(i) SI. Nos. 1 to 5, 8, 9, 11, 13 and 14]. Time taken on Joint
discussion has been shown under Government Bills.
©Joint discussion took place along with the Status Paper on Railways and Excess 

Demands for Grants (Railways) for the year 1995-96.
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